WP(C) No. 384 of 2013
With WP(C) No. 371 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

06.07.2015

Heard Mr. A. Khan, learned counsel for the petitioners.

Mr. S. Sen Gupta, learned State counsel is present, but could
not give any brief regarding this instant case. The matter has already
been heard by Hon’ble the Apex Court. He is directed to inform the matter
before this court after 2(two) weeks.

List this matter after 2(two) weeks for further order.

JUDGE

D. Nary



WP(C) No. 21 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

06.07.2015

Heard Mr. O.D.V. Ladia, learned Sr. counsel assisted by Mr.
D.S. Marbaniang, learned counsel appearing for and on behalf of the
petitioner, who submits that, he needs a weeks’ time to file the rejoinder
affidavit.

Mr. K.S. Kynjing, learned Sr. counsel is present on behalf of the
Meghalaya Energy Corporation Limited (MeECL) submits that, during
Assam time the money has already been paid for the purpose of
acquiring land by the then Assam State Electricity Board (ASEB) now
known as Meghalaya Energy Corporation Limited (MeECL) and the said
money was deposited with the Deputy Commissioner, East Khasi Hills
District, Shillong.

Mrs. S. Bhattacharjee, learned State counsel submits that, she
needs further 1(one) weeks’ time to get instruction.

List this matter after a week for rejoinder affidavit and further

order.

JUDGE

D. Nary



WP(C) No. 53 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

06.07.2015

Mr. S.D. Upadhaya, learned counsel for the petitioner is
present.

As prayed for by Mr. K. Paul, learned CGC, list this matter after
a week for counter affidavit and further order.

JUDGE

D. Nary



WP(C) No. 54 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

06.07.2015

Mr. S.D. Upadhaya, learned counsel for the petitioner is
present.

As prayed for by Mr. K. Paul, learned CGC, list this matter after
a week for counter affidavit and further order.

JUDGE

D. Nary



WP(C) No. 82 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

06.07.2015

Heard Mr. Philemon Nongbri, learned counsel for the petitioner
as well as Mr. S. Sen Gupta, learned State counsel.

Both the learned counsels submit that, pleading is complete.

List this matter after 3(three) weeks for hearing.

JUDGE

D. Nary



RFA. No. 2 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

06.07.2015

Heard Mr. K. Khan, learned counsel for the appellants.
Mr. P. Nongbri, learned counsel for the respondents seeks
further 2(two) weeks’ time for hearing.

List the matter accordingly.

JUDGE

D. Nary



WP(C) 365 of 2014
With WP(C) No. 84 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

06.07.2015

The matter came up for hearing.

Mr. N. Mozika, learned CGC for the Union of India submits that,
in this instant case, he is yet to file the counter affidavit and seeks 2(itwo)
weeks’ time. Prayer is allowed.

Mr. S.D. Upadhaya, learned counsel for the petitioners submits
that, all the three cases i.e. WP(C) No. 120 of 2014, WP(C) No. 365 of
2014 and WP(C) No. 84 of 2015 are connected matters. So, they may be
taken up together.

List this matter after 2(two) weeks for counter affidavit and

further order.

JUDGE

D. Nary



WP(C) No. 120 of 2014

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

06.07.2015

The matter came up for hearing.

Mr. R. Debnath, learned CGC for the Union of India submits
that, in this instant case, he is yet to file the counter affidavit and seeks
2(two) weeks’ time. Prayer is allowed.

Mr. S.D. Upadhaya, learned counsel for the petitioners submits
that, all the three cases i.e. WP(C) No. 120 of 2014, WP(C) No. 365 of
2014 and WP(C) No. 84 of 2015 are connected matters. So, they may be
taken up together.

List this matter after 2(two) weeks for counter affidavit and

further order.

JUDGE

D. Nary



WP(C) No. 135 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

06.07.2015

Heard Ms. A.P. Kharsahnoh, learned counsel for the petitioner
as well as Mr. S. Sen Gupta, learned State counsel.

From record it appears that, AD card has not yet returned.
Await for the service report.

List this matter after 2(two) weeks for service report and further
order.

JUDGE

D. Nary



WP(C) No. 232 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

06.07.2015

On joint request by both the learned counsels for the parties,
list this matter on 75.07.2015 for hearing.

JUDGE

D. Nary



WP(C) No. 364 of 2013
With WP(C) No. 365 of 2013

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN

06.07.2015

Heard Mr. S. Thapa, learned counsel for the petitioner, who
seeks further 1(one) weeks’ time. Prayer is allowed.

Mr. S.P. Mahanta, learned Sr. counsel for the respondents No.
2 and 3 is present.

List this matter after a week for hearing.

JUDGE

D. Nary



